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tunstructmn of New Ruad ‘

: *2456 ‘Shri Balwant Singh : Will the Minister for PWD (B&R) he
plaased 10 §tatesr
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(#) whether there is any proposal under consideration of the Govern-
- ment to construct 4 new road from village. Ha,e.sangaxh o vﬂlagc
Khurampur in Rohtak District; and :

th) if so, the time by which the said mad is hkely to ‘be constmcr.ed ?
Public Works Minister (Shri Dharamwr Yadav)
. (a)  Yes, Sir. '
(b) Road is likalyt.obc complewd by 31 3 1998 aubjectm avmla‘blhty
.o Loffunds.
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Opening.of Government Colleges at Ellenabad and Rania

#2389, Shri Bhagi Ram : Will the Minister for Education be pleased 0
- .state whether there is any psoposal under consideration of the Government to
open Government colleges in Ellenabad and Rania towns of dxstrm Sirsa ?
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Layving of Water Pipe Lineq s

*434 Shri Ramphal Kundu : Will the Minister for Pubhc I—Iealm be
pleased to state whether there is any proposal under consideration of the Gov-
ernment 10 lay water supply pipe ling in the sireets of ‘izm Ram Colony, Shiv
Colony, Gita Colony of Safidon Town ? :

. wmwwﬁr(aﬂm&} it 78|

L e 3 W, ﬁmmﬁ@wﬁwa@nﬁﬁww
m&rﬁm@ﬁm‘rﬁwﬂﬂmm%@aﬁ Wrﬂtﬁa“rcﬁéaﬁmﬁﬁrweﬁm”m forer

* e o axdawg e il far oo




(13314 ‘ o ghaT R g {21 74, 1997

, [aﬁwﬁ S ‘

A, rar mﬂﬁrmﬁﬁ’f ma?wﬁ#ﬁ%wm%%#ﬁwamﬁmﬁ
A ‘
ﬁrwmm «mzmqémr wﬁmmmﬁmmﬂﬁﬁrﬁﬁﬂﬁ»

s sy dwr £ 1 (Fast) =, o gaw s O E, oop A T aAm AEm B

ST T TR, T B A oA e S T B W ¥ W ¥ ar
% 72 ¥ qu ST aEhl -6 8T % @Y 110 #iE url wRiEA ofy i & R
Yend ¥ opmy T, sﬂﬂ%&ﬁﬁﬁﬂﬁ%ﬂ@ﬁ@ﬂ@%%ﬁaﬂwmﬁﬁ
P dre B 2rr & abf & o ¥y o Ak s § v A |

ﬁ'fﬁrftgmgm e w, mwaﬁﬁﬁwﬁﬁmﬁﬁsww
¥ ety S o T A G O = ¥ ot g o oh Y e e g
i o F s Bt o O Remmd AT @ 6 0 T 3 € 9 9T BT U O

ﬂ%'&*ﬁrﬁwmrm?ﬁ%#@rmﬂ@v%ﬁw%%wwﬁ%ﬁm- '

N | w%ame«ra?rﬁaachﬁnmw%mm%?-

sﬁmmw mmwr@mr ﬁaﬁ%a@?%mwwﬁ?aﬁwﬁ%m
maﬁﬁwmaﬁsﬂmﬁwm%mzﬁzsﬁwﬁaﬁééﬁr&%@r
AR
o felt o g é{ﬁﬁwwarwﬁrmﬁwaﬂ“ﬁéﬁwmm
- AT Y onme e, T A e W R L

a&m #mﬁﬁﬁﬂw mwwéﬁréi'

ﬁﬂmsa;aiﬁwwa?rﬁam@mmmm%ﬁiﬁﬁw '

Imposing Ban on Farmers .

e -*397 Shri Ramji Lal : Will the Minister for fc)rests be pleased 10 state-

{a) whetber there is any ban on farmérs on cutting trees from their
fields which are noiified under section 4 of Land Acquired Act; and

(b) if so, whether there is any proposal under consideration of the Gov-

ernment to Bil the ban as referred in part (a) above ?
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Allotrent of Industrial Ploty

© #403, Shri Ram Pal Mé;ra + Will the Minister for Industiiés be pleased
- to state the oumber of industrial plots Allotted by HSIDC dunng the pemd 1-6-
1996 to 31-1-1997 in the State 7
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Dlstributmn of Flmd Relief

*426. Shri Bhag'i Ram : Will ilie Minister for Revcnuc be plc,ased to
state the districtwise details of the amount of flood relief sanctioned and dis-
bursed to the farmers during 1995-96 and 1996-97 7
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16. W 0 4404 2361 643 036
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Amount of grant given to injured persons of Dabwall fire incident
*441. Shri Mani Ram : Will the Minister for Home be pleased to state-

{a) the total number of persons injured in Dabwali Fire Tragedy during
the year 1995;

(b} the amount of financial agsistance/grant given to persons s referred
to in part {a) above; and
{c) whether the financial assistance/grant has been given to all the
. aforesaid injured persons, if not, the reasons thereof together-with
the time by which. the financial assistance/grant is likely to be
- disbursed to remaining persons ?
Home Minister (Shri-Mani Ram Godara)
(a) Number of injured persoss in Dabwali Fire Tragedy : 110
- (by Out of 110 injured.-as referred to in part {a) above, 27 seriously.
injured persons, who were ththle tor ex-gratia graat, have baen
given Rs. 50,000 each. .
{c) Omiy 27 persons referred 10 in p;m; (b), have been gwcm etngralia
grant. Tt is intimated that as per Govt. instructions, an amount of
Rs. 50,000 was to be paid to seriously’ mjured persons who became
handicapped in the Dabwali fire tragedy i.¢, in cases where a person
lost hisfher leg, tnb, eve ete. It is further submitted that as and
when any person injured who identified as seripusly ihjured, he
was given ex-gratia grant as per (ovt. instroctions. Rest of the
injured persons were provided free medical treatment o which Rs.
5.69,494 has been incurred by Civil Surgeon, Sirsa and expenditure
of approxamatiey Rs. 75,00 lacs have been spent by Director General,
health Services, Haryana and Rs. 1,00 lac has also been incurred by
Digtrict Red cross Society, Sirsa.

Upgradatiou uf Primary School, Kheri Rojh
#300. Shri Balbir Singh : Will the Minister for Education be ple:ased to
state, whether there is any pmpo%ai under consideration of the (Government to
apgrade the Government Primary School. Kheri Rojh, District Robuak ?
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0ld Age Pension at’ Door Steps

| , *360 ‘Shri Nafe Singh Rathee : Will the Minister for Social Welfare be
pleasad to state whether there is any proposal under consideration of the Gov-
ernment to provide old age pension to the eligible persons at their door steps ?
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Number ut persons reglstered in the F’mpioyment Excbana&s o

o %277, Shri Anil Vij : Will !hc. Minister for Labour & Employment be
p[eased t0 state——

(a) the dﬁmcm—wm numbf:r of pcrsom reglstered wut.h the employmént
exchanges in the State during the years 1991-02,°1992-93, 1993-
94, 1994-95 and 1995-96 separately; and

{b) the number of persons out of"those as referred to in part (a) ahove
- who have been given employment during the aforesaid period ?
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ﬂlegal possesslﬂn on the land of PG I M S Rohtak N

*414, Dr, Virender Pal Ablawat : Will tjm mester of State. fm‘ Mem- ‘
cal Education be pleased to state—

(a) whether any case of illegal possession on the land of PG, Rohtak
has come to the notme of the Govemment if 50, the details thereof;
. and

Tb) the steps: taken or propnscd to be Lakm m gf:r the sa.ld Jand vacated
ﬂ:lerefmm 7. .
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S Conpensation to tlleFarmer:-;‘."‘, o

. +431. Shri Ram Phal Kundu : Will the Chief Minister be pleased to
stsite whether it is a fact that compensation is being paid to farmers i whose
field big clectricity lines have been installed, if so, the time by which the farm-

. ers of Safidon constitutency are likely w be compensated 7 ‘

.. Chief Minister (Shri Bansi lal) : Yes, Sir. Compensation is paid o the
farmers for damage to the crops during construction of wransmission lines as
well as for the land falling under the towers of transmissicnlines, whereever .
claimed. No transmission line has-heen constructed recently by the Board in
Safidon constitutency and there is no pending representation for land compen-
sation with HSEB with regard to this constituency. . -

. Alocation of Coal to.the Thermal Power Plants

#392.'Shri Jat Singh Rana » Will the Chief Minister be pleased 10 state
the total quantity of coal allocated and supplied separately to the various Ther-
‘mal Power plants in the State during the year 1993-94, 1995-96 and 1996-07 7

 Chief Minister (Shri Bansi Lal) : A statement is laid on the table of the
House. ' ‘ S
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Statement.

The details in respect of coal supplied to Thermal Power Stations in the
‘Rtate dumlg the:' ycarq rafarred to in the question are as follows i ‘
Quanuty nf mal in Metric Tonnes

199394 . 199596  1996-97
PR | . S T Upte W9T)
Panipat Thermal Project TR I
-Allocated 2760000 2640000 2300000
~Supplied 1676386 C 1878650 . 1841704
Faridabid Thermal Project ™~ © . .
- cAllocated. 780000 - . 900000- ... 685000

-Supplied , 578781 671420 . 517092

: ‘ Masam Rarrage |
Y Capt. Ajay Singh Yadav Will the Cmcf Mmtstar Be. plmcd to
‘5tate~m

()., wheﬂler there is any proposal under mrmderamn Uf the: Govcmmcm
~ to erect a wall and install shutiers at Masani Barragﬁ

(h) if so, the time by which the abovc-saxd pmposal 15 hkcly t0 be
implemenied; and

- {¢) whether full compensation to the farmers whose lind was acquired
- for the harrage as referred to in part (a) above has bm:n paid, if riot,
the reason there of 7

- Chief Minister.(fshn Bansi Lal) : .
(a) Yes ‘m‘ .

(b) Temporary wall haq since. heen completed However hmstmg
arrangements will be gm ready for :nsuﬂlat:au a early as possible,

- (e) Full c:ompcnsatmn for- land ac:qurred has since becn paid. .

. | Setting up of VI Uit i in Panipat Thermal P];mt
*235 ‘-phri Krishan Lal Wil the Chief Mmmler he pieasad tt) S‘tate -

(a), whether there is any pmposal wnder Lonmdc:ratmn 01‘ the. Govt, to .
set up 6th power production unit of 210 MW, in’ Pampat "1 hermal
‘ Power Plant;

(B) if 50, thiz time by which the aforesaid unit is Likely o be set up ?
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Chief Minister (Shri Bansi Lal} :
.(a) Yes, Sir.

(b) This unit was planned to be cc:msuuctc:d through Plan Funds. The
. work was taken up in the year 1990 and was scheduled to be
- -completed by March, 1994. However, due to paucity of funds, the

work could not progress. Various modalities to resume work on this
©_unit are presently under consideration. It will take about 30 months
‘to complete this unit from the start of work.
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- M. ‘ipeaker Zero hour is not only meant for the opposmon it is
meant for alt please.
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Mr. Speaker : Shri Jaswinder Singh, 1 WATD YOU, YOu ple:z—:lse take your
seat. (Interruptions).
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- Mr. Speaker : All of you please sit down. Now Balwant Singh. maia
will continue.
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Shri Jaswinder Singh Sandhu : Sir ...

Mr. Speaker : Please take your seat.

- Shyi Jaswinder Singb Sandhu : Mr. %pea.ker Sir, .
- Mr. Spealter : I wam you.
 Shri Jaswinder Singh Sandhu : Sir,.......

" M. Speaker : You are not allowed to ifiterrupt. Please take your seat.
Shri Iaswinder Singh Sandby : Sin.......
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the abrasions and these abrasions can be removed, We are always for good
gesture.

P 15 ¥ el wam |
Mr. ‘-?peaker Hon”bl& Members, now the Parhamenmry Aff:urs Mxms~
ter will move the motion under Rule 1‘5 :

Agriculture Minister (Shri Kacan Singh Datal) : Sir, I beg tb move—

That the proceedings on the items of business fixed- for tuday be ex-
empted al this day's sitting from the provmcms of the Rulc .‘E.uun;,s of
the Assembly’. tndefinitely,

‘M. Speaker : Motion moved—

~ That the proceedmgs on the items of business fixed for today be ox-
empted at this day’s sitting from the prov:smns of the Rule *Bittings of .
the Assembly’, indefinitely. .

* T % AR ﬁa?réﬂr@rfismw!
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M. Speaker ; Question is- L
That the pmgﬁeedings on the jtems of business fixed for today be ex-
empted at this day’s sitting from the provisions of the Ryle "Sittings of
. the Assembly’, indefinitely. - o T
The motion wis carried

- o FeFadmomn
..~ + Mr, Speaker : Now the Parliamentary Affairs Minister will move the
motion under Role 16. o : '
Agricolture Minister (Shri Karan Singh Dalal) - Sir, T beg to movew
That the Assembly at its rising this day shall stand adjourned sine-die.,
Mr. Speaker : Motion moved— ‘ o
That the Assembly at its rising this day shall stand adjourned sine-die.
Mr. Speaker : Question is— . - o
That the Assembly at its rising this day shall stand adjourned sine-die.,
' The motion was carried o '

Mr. Speaker : Now a Minister will lay papers on the Table of he House.
Agriculture Minister (Shri Karan Singh Dalat) : Sir, I beg to lay on the
Table— - e e
‘ 1. The Ammwual Financial Accounts of Haryana Khadi & Village
- Industries Board for the year 1993-94 as required under section 19-
A (3) of the Comptroller and Auditor General's {Duties, Powers
and Conditions of Serviee) Act, 1971, R
2. The 23rd Annual Report of the Haryana Tanneries Limited for the
year 1984-05 as required under section 619-A(3) of fhe Companies
Act, 1956, ‘ v .
3. The Administrative Report of the Haryana State Electricity Board
for the year 1994-95 as required moder section 75(1) of the Flectricity
. {(Supply) Act, 1948. ‘ ‘
4. The 29th Annaal Report of the Haryana State Industrial
Developtient Corporation Limited for the vear 1995-06 as required
... under scetion 619-A(3) of the Companies Act, 1956,
5. The Statement showing the loans raised by the Haryana State
Electricity Board upto 15-1-1997 as required under section 66 of
- the Blecwicity (Supply) Act, I948. - I
* 7"6.The Report of Inquiry headed by Mr. VM. Jain, District & Sessions
Judge as required under sub-section (4) of Section 3 of the
Cominission of Inguiry Act, 1952,
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Mr. Speaker Now the Chairman, Committee on Public Acmunts will
present its 44¢h Report for the year 1996-97.

Chairman, Committee on Public Accounts (Shri Ram Bhajan
 Aggarwal) ; Sit. [ beg to present the Forty Fourth Report of the Committee on
Public Accounts for the year 1996-97, on the Report of the Comptroller and
Ayditor General of India for the year ended 31st March, 1991, 31st March,
1992 mnd 31t March, 1993 (Civil & Revenue Receipts.)

(::)W@iﬁ%ﬁ%ﬁﬁﬁ‘ﬂﬁm%ﬁw

Mr bpeaker Now the Chairman, Committee on Publm Unde,rtakmg&.
wikl present its Forty Second Report, :

Chairman, Lommuttee on Public Under’takings(Shn batpal Singh
Sangwan) ;.Sir, I beg to present the Forty Second Report of the Comntittee on
Public Undertalings for the year 1996-97 on the Report of the Comptroller and
Auditor General of India for the year 1993-94 (Commercial),

(iii)%ﬂﬁmﬁ’mﬁwmﬁﬁwmmaﬁuﬁﬁﬁé

Mr. Speaker : Now, Cliairman, Commilice on the Weltare of the
Scheduled (_ abl‘ES and Scheduled Tnbea will present m 22nd Report.

S, SR o R Wmﬁgﬁmmﬁwm aﬁw
T/ : remey WY, ﬁaﬁhqgﬁw%ﬁfa“ﬂgﬁmvfmwwﬁﬁﬁwﬂm%a
fore, iy o7 2047 Tt s e & ‘

(iv) TEE 8 9 39*& ﬁr&é

Mr. ‘:«peaker Now, the € h:urman Committee on Esmmatm will present
its 29th Report for the year 1996-97.

Chairman, Committee on Estimates (Shri Narpender Singh) : Sir, 1
beg 10 present the Twenty Ninth Repon of the ("‘ommn:u,f.: on Estimaies for the
year 1996-97,

(v) TRe i R o 2841 i
M. Speaker : Now, Shri Bijender Singh, 2 member of the Commitize
on Government Assurances will present its 28th Report for the year 1996-97.

" Member, Committee on Govermment Assurances (Shri ‘Bijﬂndﬂf Singh
Kadian) : Sir, 1 beg to present the Twenty Eighth Report of the Committee on
Government Assurances for the year 1996-97,
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(x)ﬁmﬁwz;ﬁaﬁ& ﬁa 1988
(gﬂﬁﬂwasﬁmﬂmwﬁmwm) |

Mr. Speaker ; Now the Education Minister will move the Maharshi
Dayanand University (Amendment) Bill, 1988 {aq rccewed hack from the
Governor, for reconsaderatwn)

Educaﬁon Mlnmter (‘Shn Rﬂm Bilas Sha:ma) Sn’ I beg t{) m(}vew

That; the: Mﬂhansm Dayanand University, (Amendment) Bﬂl 1983 as

passed by the Harya:tm Vidhan Sabba.on 8th April, 1988, bereconsidered

in the llgbt of the observation contained in the direction, dated the 30th

March; 005, from the President of India, conveyed by the Governor in

“his message, dated the 13th September, 1995, with 2 view m stitably

- “amend clause 2 of the Bill as follows :—
e (1) The State Government shall consumte a Selection Lomxmttee
o "'cowsuug of one nominee of the Chanceltor and two hominees of
1hé Bxceutive Council, which shall prepare a panel of at least three
names, in alphabetical order from which the Chancellor shall appoint
.the Vice-Chancellos, on the advice of the State Government. The

.. terms and conditions of service of the Vice-Chancellor, shall be

determined by the (“hanwl]or, on the advice of -the- State

. Government.

'(m) The Chancellor may on the adee of the State Govemmem cause
an inguiry to be held in accordance with the principles of naural
justice, and remove the Vice-Chancellor from office, if he is found

. on such inguiry, 10 be a person pamntly unfit to be continued in
~ such office”

Mr. Speaker : Motion moved—

That the Mabarshi Dayanand University (Amendiment) Bill, 1988 as
passed by the Haryana Vidhan Sabha on §th April, 1988, be reconsidered
in the light of thie observation contained in the direction, dated the 30th

- March, 1995, from the President of India, conveyed by the Governor in

- his message, dated the 13th September, 1995 wn:h 4. view o smrably

.-amend clause 2 of the Bill ag follows tw .

(1) The State Government shall cﬂnstltute a Qelactmn Fommmec:

- consisting of one nominee of the Chancellor and two nominges of

o the Exec:utwe. Council, which shatl prc:parc a panel-of atleast three

- names, in alphab&hcal order from which the Chanceﬂor shall appoint

.. the \ﬁce—Chancellor, on the advice of the State CGovernment. The

“f.temxs and Conditions of sétvics Of the VicesChancellar, shall be

Cdetermin “by‘ tbi, Chancelior oh the advice 01‘. the State
. ’,'Govemment. T .

‘(1A‘) The ("hancellor ma,y, o the adv:ce of l:he. Smte G@vemmﬂm CAusE

an inquiry to be held in accordance with the priniciples of nateral
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[Mr. Speaker]
justice and remove the Vice- Chancallor from office, if he is found
oh such, i mquuy, 0 be a person patently unfit 1o be continuved in
such office.”
Mr. Spaaker : Quesmun is—

That the Maharshi Dajranand Umvmsuy (Am«:ndmcnt) Bﬂl 1988 as

“passed by the Haryana Vidhan Sabha on 8th Aprit, 1988, be reconsidered

in the light of the observation contained in the direction, dated the: 30th

March, 1995, from the President of India, conveyed by the Governor in

his message, dated the 13th September, 1995 wn;h a wew m smtably
" ametd clause 2 ‘of the Bill as fo].lows —

: “‘(1) The btatﬁ Govemment shall coust:mm a Selemon (" ommlttee
‘ . consisting of one nominge of the. Chancetlor and two nominess of
the Executive Council, which shall prepare a pancl of at least three

. names, in alphabetical order, from which the Chancellor shall
. appoint the Vice-Chancellor, on the advice of the State Government.
.. The terms and condluons of service of the Vice-Chancellor, shall
. be_determined. by the Chancellor, on the advice of the State

. Government. ‘

( IA) The Chancellor may, on the advice of the Staw Govemmem, cause
* an inquity to be held in accordance with the principles of natural
justice and remove the Vice-Chancellor from office, if he is found -

on such i mqmry ohea perscm pateutly e to he, contmued in
Such office.” . : :

sze marwn was carried.

M. Speaker : Now the House wiil consider tbﬂ Btll claus.c by clause
Clause 2

Mr. Speaker : Amm]dment ot clause 2 has been recmvad fmm the
Education Minister, which will be deemed to bave been read and moved.

. That in clause 2 of the Mabarshi Dayanand University (Amendment)

. Bill, 1988, for sub-section (1) of Section 9A of the Maharshi Dayanand
University Act 1975, proposed o be substituted, the following sub-section
shall'be substituted natnely -

“{1) The State Govemment shall constitute 2 Selection Commitice
consisting of one nominee of the Chanceltor and two nominees of
the Executive Council, which shail prepare a panel of at Igast three

| mames, in ajphabeucal ordes from which the Chancellor shal} appoint
the Vice-Chaticellor, on the advice of the State Government. The
terms and conditions of service of the Vice-Chancellor, shall be -
determined by the Chancellor on the advma of the State

_ Government.



"--‘;“Thatﬁtlebethc'i'iﬂeoftheBill o

e . s

(1A) Thé Clhancellor miay, on the advice of the State Government, canse
an inquiry to be held in accordance with the principles of nataral
justice-and remove the Vice-Chancellor from office, if he is found
on such mquuy, to be a person paiently uafit w be cuutmued in
such office.” ‘

Mr. Speaker : Question ig—

That in clause 2 of the Maharshi Dayanand Umversity (Amendmant)
Bill, 1988, for sub-section (1) of Section 9A of the ‘Mabarshi Dayanand
University Act 1975, proposed o be mbsumtcd, the following sub-section
shall be substituted namely —

- (1) The, State. Government shall congstitute a Selection Commitiee
consisting of one nominee of the Chancel]m- and two nominees of
~ the Executive Council, which shall prepare a panel of at least three
"' ‘mames, in alphabétical order,-from which the Chancellor shall
" appoint the Vice-Chancelior, on the advice of the State Government.
The tems and conditions of service of the Vace-Chancellor, shall
" be determined by the C‘hanceilur o t,he: advice c:f the. State

+ o Government. ‘ ‘

. .(IA) The Chanceﬂor may, n:m thie Advice of the Stm: Govemmem, ‘canse
L am, iniquiry to be held iv accordance with the principles of' natoral
. justice and reinove the Vice-Chancellor from office; if e is found

on ‘sich mquiry to be' person pammly unﬁt to he mnmnuad in
. Such ofﬁca : : ‘ o

- oo The’ motmn was camed.
' ‘-'Mr Speaker Quasnmmm e
That Llause 2,48 amanded., st.aml part ‘of the Btll,' | e
B The motmn was mmed co
Clause 1.

. Mr Speaker Quesucm is- )

.- That Clause 1 stand part of the Bl [0
iy ’I’“he motion was. camei

Emmng Formula 0 SRIRREE

M, Speaker : Quasuon is— ; -
That Enactin g Formu!a be the Enacung Furmula of the Bifl.. )

' - The motion was camed
L o Tiﬂe

b 'Speaker 1 Quf:.stmu isfm S

The motion wis carriad
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Mr. Speaker : Now, the Educ:atmn Mmmer will m()ve that the Bxll as

amended, be passed..

Education Minister (Shn Ram Bilas Shzuma) Six,. I beg to mOVe~—

““That the Bill, as ainended, be passed.

“That the. Bﬂl a8 mnended be passed.

Mr. Speaker : Motion moved—
That the Bill, as amended, be passgd‘
Mpr. Speaker : Quéstion g

- The miotion, was camed

(li)ﬁﬁﬁ?‘qﬁiﬁf{ (wiifetiz) B, zyssmﬁaﬂ%mwﬂw
R ‘NIHTH
Mr— Speaker : Now, the Bducation Mm:stc,r wﬁl move that the

Kurukshewra University (Amcndment) Bill, 1938 (as recewed back from the

Geovernor for reconsideration).
-Education Minister (‘%hn Ram Bﬂae. Shmma) S‘n’ 1 beg to move—

That the Kurukshetra University (Amendment) Bill, 1988 as passed by |

-the Haryana Vidhan Sabha on 8th April, 1988, be rétonsidered in the
. Yight of the ohservation contained in the direction, dated the 30th March,

1995, from. the President of Indla,, conveyed by the Governor in his

message, dated the 13th Septﬂmbe,r 1995, with a vmw o smtably amend

clause 2 of the Bill as follows s’

“(1) The State Government shall constitute a Seiec:ticm Cﬂmmlttee
congisting of one nomines of the Chanceilor and two nominees of
the Executive Council, which shall prepare.a panel of at least three
names, in alphabetical order from which the. Chancellor shall appoint
the Vice-Chancellor, on the advice of the State Government. The
terms and conditions of service of the Vice«(,h;mu:llor, shall be
determined by the Chaacellor, (m the advice of the State
Government.

(1A) The Chzmcellor may, on the ddVICG of tlm Smm Government, cause
an ingquiry to be held in accordance with: the principles of natural
justice and remove the Vice-Chancellor from office, if he is found
on such mqmry, {0 bc a person patcnﬂy unfit to be continued in
sach office.” o

The motion was Gamed

Mr., Speaker “Motion moved

That the Kurgkshetra University (Amendment) Biil, 1988 as passed by

the Haryana Vidhan Sabha on 8th April, 1988, be reconsidered in light

of the observation contained in the direction, dated the 30th March,

1955, from the President of India, conveyed by the Governor in his

message, dated the 13th Septembier, 1995 with & view 10 smmbly amend

clause 2 of the Bill as follows i— ‘
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“(1} The State Government shall ccmsmute a Selection Commmea

© .. consisting of one nominee of the Chancellor and two nommees of

.o the Bxecutive Councﬂ whmh shatt prepam & p:mcl of at least three

o NAMES, in alphabfmca‘i order, from whu.h the. Chancallor shall

o Appoint the Vice-Chancetlor, on the advice of the Stite Government.

" The terms and conditions of service of the Vice-Chancellor, shall

_ be,determined by the Chancellar on the' aﬁvme of the State
- Government. ’

(1A) The Chancellor may, ou the, advma of the Stalc. Gnvemmeul, cause

an inquiry to be beld in accordance with the principles of natural
‘j' stice, and rcmove the Vice-Chiancellor from' office; il be is found
Lon suck mqmry, to be a purson paxently unﬁt m be mntmued in
such ofﬁce '

| Mr ‘Spealer : Que,sunn TR -
That the Kurukshetea University (Amcndment) B:II 1983 as passed by

the Haryana Vidhan Sabha on 8th April, 1988, be Fetongidered in the

. lightof the observation contained in the direction, dated the 30th March,

1995, from the - President of :India; conveyed by. the. Govertior in his

message, dated the 13th September,. 1995 wﬂh a view {0, su:tably amend
clause 2 of the Bill as follows ;— :

‘ --‘-“(I) The State Government slmil mnsmul_e a SclE:(:tmn Committee

- consisting of one, nominge of the, (‘hancal]or and two mominees of

- the Hecuuva Council, which shall prepare apanel of at least three

-+ natnes, in alphabetical order, from which the Chancellor shall

- appoint the Vice-Chancellor, on. the, advice of the State Government.

. The terms and conditions of service of the Vice-Chancelior, shall

- be determined by the ‘Chancellor, on the advice of the State
Government.

‘ (IA) The Chancelior may, on m«: advice of the Stax:c Govemment cause
am inguiry to be held in accordance with. the pr:mmpleS of natral
Jusuce ‘and remove the '\ﬁc&Chanccllor fmm office, if he is found

oD such mqmry, to he a person patently unﬁt m be ccmtmued in
Such office.” -

The motion was carried.

Mr. Speaker : Now the Housc: will cunsider ﬂw Bill Claua.e: by Clause.
Clause 2

Amendment o clau:m 2 has been received fmm the ]:ducauon Mnmqtar
which will be deemed 10 have beeu read and moved,

That in clause 2 of the Kuniksfietfa University (Amendment) Bill, 1988
for sub-section (1) of section 11 of the Kurakshetra Univérsity Act,
1986, proposed to be substituted, the fuuowmg sub-sections shall
be subsumted namaly —
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(¥ Spﬁakﬂf] e Rt
. “‘(1} 'Ihe State Govemmem shall congtituie a’ Selecuun Cnmm:ttﬁe

N conmstmg of one nominiee of the Chancellor and two nommees of
 the Bxecutive Council, which shall prepare a panel of at least three

U names, in alphabeucal ordes; from which ‘thg Chancellor shall

" appeint, the Vice-Chancellor, on the advice of the State Government,

o " The terms and conditions of service of the Vice-Chancellor, shall -

" pe detetmmed by the Chancellur, on the advma Gf the State
" “Goversmient. e T :

S (IA) Thie Chancellor may, on the advice of the State Govemment, cause

. an inquiry 10 be held in. accordance with tie ptimi,plcﬁs of natyral

© justice, aiid remove the Vice-Chancelior from office, if he is found
ot such inguiry, to be a person patfmtiy lmﬁt m be: cunl.mucd n
Suc:h ofﬁcc -

e Mr Speaker Questmn 1‘i~—-— N : s
S :. 'IThat i1 Clase 2 of the Kurtkshetra Umversnty (Amendmemt) Bill, 1988

~for sub-section (1) of section 11 of the Kurnkshetra University Act,
#1986, proposed to be-substituted, the folicwwng mh sections shatl
“be substimted, pamely :— S et

- .':“‘(l) The Stare Government shall coristitute a Sélection Committee

oonslsung of ooe nomirice of the Chumeellor and two nominess of
“the Executive Council, which shall prepare 2 panel of at least three
 tames, in alphabétical order, from which the Chancellor shall
. appoint the Vice-Chaticellof, on the advice of the State Government,
. 'The terms and conditions of service of the Vice-Chancellor, shall
be determined by the Chancellor, on tlm adwce of the State
Govemmeant. - - - : :

. . (lA) I‘ha Chancellor may, on the advice of the SII:ICB C‘mvernment cause

an mqmry o ba held in accordance with the principles of natral
J'L'IS!]CB and remove the Vice-ChanceHor from office, if he i3 found
on such inquity, 1o be 4 person pdtent{y unfit to be ccmnnuad n
“stich office.

I?w nwtmn was camed /

M Speaker Question :s—e o
B “That clause 2 as amamdcd, stand part of the Bill.

B The matwn was camed

Clause 1

I\rIr S}maker Queshon T 4_ .‘ .
R That Clause 1-stand part of the Bilk -

The motion wos e,amed

e
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- Esacting Formula
S M ‘ipeaker Cniestion ise— o IR R
' That Enachng Forinala be the Enacﬂng Formula ot“ the Bm L
S - The mation was carrr,e:d o
CNithe

Mr. Speak&r Question is—
¢ Fhat Title be the fitle of the Bill. . o
RN =+ The motion was camed

Mr Speakar Now-the Educatmn Minister: wﬂl move ﬂ:l.at l;ha Bﬂl as
amended, be passed. '

o ”_Educat;un Miiister { (Shn Ram Bilas Shama) er I heg tumnw;—
. ‘That the Bill, as aiended, be passed ' -
" Mr. Speaker : Motion moved-
~ ~That the Bill, a:.; amended, be pﬂssc:d
S "Mz, Speaker : Question is— :
SRS Tlmt t,he Bill, as amended be passed
T I"Jze motion Was camed

":""‘(iiij"r‘&‘%ﬁmn‘" qﬁfm ‘ asniﬁm 1 (fialie) Wt 19977 -
Mr. Speaker : Now the Local Govemninent Minister will iniroduce the

. Haryana Mumicipal Corporation (Ame:ndment) Bill, 1997 and also move the
mntmn for its consideration,

) wﬁwmnﬁ’r(%wmm’?) a!rwvré’rcm %ﬁmrrwﬁ‘m( W)
Forirep, 19975@,6%«1“@1 o |
_.Lﬁamwﬁw(mﬁm)ﬁr@mwwwﬁmﬁmml

- Mr. Speaker Motion moved—

‘ That the Haryana. Mummpa] (‘arpnratmn (Amcndmmt) Bﬂl be Lakc:n
- into consideration at once.
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Mr. ‘ipeaker Question s

That the Haryana Mummpal Corporation (Ameudment) Bill be taken
into consideration at once.

The motion was camed
Mr. Speaker : Now the House will crms:ldnr the Bﬂl ClauSe by Cl;mm
Clause 2
Mr. Speaker : Qu'e;éﬁon is—
The Clanse 2 stand part of the Bill. -
The motion was carried.
(lanse 3
Mr. Speaker : Question is—
The Clause 3 stand part of the Bill, .
The motion was ¢arried.
Llausé 4 |
Mr Speaker {Question i is—
The Clause 4 stand part of the Bill. L
| The motion was camed o
) Clause 1
Mr. Speaker : Question 15—
* The Clause 1 stand part of the Bill.
The motion was carried.”
~ Epacting Formula
Mr. Speaker : Question is— . ' :
. That Enacting Formula be the Fnactmg Formula nl the Blll
The motion was coarried.
‘ Title -
Mr. Speaker : Question i8w-—
That Title be the Tide of the' Bill.
The miotion was cariied.
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- Mr Speaker : Now the Lm:al Government Mimqter 1] move that the
Bill be passed

U —— o wmﬁ) %mmﬁﬁaﬁsm
| T qlﬁﬂ Toar = §
. Mn Speuler : Motion rhoved—
" 'That the Bil'be passed.
. Mr. Speaker : Question is—
© That the Bifl be passed.

The mation was carried,

@R eRamn HfR (el F«’m 1997

Mr, Speaker : Now the Local Government Mindster will introduce the
Haryana Municipal (Amendment) Bill, 1997 and also move the mﬂtmn for its’
consideration.
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My Speaker Motion moved-—

That the Haryana Mummpa] (Amc:ndmmt} Eﬂl be taken into con-
sideration at once.

Mr. Speaker : Question is— S
That the Haryatia Municipal {Amendment) Bill bs taken into con-
. sideration at once.
The motion was carried.
M. Speaker : Now the House will consider the Bill Clause by C'Iame
7 Clause 2
Mr. Speaker ; Question is—
That {,lause 2 stand part of the Bill. -
“The manan was carned

Clause 3

Mr. Speaker : Question i e
That Clause 3 stand part of the Bﬂl .
The motion was r:amed
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Clauage 1
M. Speaker : Question is—
That Clause 1 stand part of the Bitl. =
The motion was carried. .~
- Enacting mella R
Mr Speaker : Quesuon i . -

Ihat Enacting Formula be the Lnacung meula of’ the Bll!
The motwrz wis camed S

Tll:[e
- MY, Speaker : Question 15—

That Title be the Title of the Bill. ‘

The motion was carried. . e
Mr. Speaker : Now the Local Government Mxmster wm move that the

Bill be passed.

Local Government Mmi'-:ter i Kamla Verma) ; $ir, 1 beg to move—
That the Bill be passed.
Mr. Speaker : Motion moved—
That the Bill be passed.
Mr. Speaker : Question is—
That the Bill be passed,

The motion was carried. - .

(v)ﬁWWM(W@WWW}
T o, 1997

Mr. Speaker : Now, the Chief Minister will mtroduce thc Haryana Leg-
islative Assembly (Allowances and Pension of Menibers) Amendmient Bill, 1097
and will also mave the motion for its consideration,
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Sir, I beg to introdyce the Haryana Legmlauve Assembly (Allowances
and Pension of Membm), Ammdmem Bﬂl, 1997

Sir, Yalso beg to move— :
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[Mr Bansi Lal}

That the Haryana Legislative Msemmy (Allowances and Pensmn of
Members) Amendment Bill be taken into consideration at once.

Mr. Speaker : Motion moved—

That the Haryana Legislative A:ssambly (Allowances and Peusmn of
Members) Amendment Bill be taken into consideration at once.

Mr. Speaker Question is—

That the Haryana Legistative Asscmbly (ABlowances and Pension of
Members) Amendment Bill be taken into considsration at once.

| The motion.was carried.
M. Speaker 1 Now, the House will consider tha Bill Clause by Clause.
Clauase (2) of Clause §
Mr. Speaker : {uestion ig-—— |
That Clause {2) of Clause 1 stand pant of the Bill.
The motion was carried,
Clause 2 |
Mr. Speaker : Cuestion is—
That Clause 2 stand part of the Bill.
: The motion was carried. .
Clanse 3
Mr. Speaker . Qﬁastion is—
That Clause 3 stand part of the Bill.
The mozmn was carr:ed
Clauw 4
M. Speaker : Questmn is— '
“That Clause 4 stand part of the Bill. |
' ' The motion was carried.
. Clause 1
. Mr. Speaker Quesunn is—
o That C!ause 1 stamd part of the Bill
‘ The motion was carried.
, , _ Enacting Fnrmula
Me. Speaker Quest:cm jgmm
.. That Epacting Formula be the Enacﬁng qumula of tha Biu
The motion was carried.
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~ Title
M. Speaker : Question is—
That Title be the Title of the Bill.

The motion was carried.
My. Speaker : Now, the Chief Minister will move that the Bilt be passed.
Chief Minister (Shri Bansi Lal) : Six, T beg to move—

That the Bill be passed.
§ Mr. Speaker : Motion moved—
RPN That the Bill be passed.

M Speaker | Question is—
That the Bill be passed. -
The mofion was carried.
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. Now fhe House stands adjourned sins-die.
© *11.51 Hrs. (The Sabba then * adjowmed sine-die).
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